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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

DATED THURSDAY, THE TWENTY FIFTH DAY OF MAY
ONE THOUSAND NINE HUNDRED AND EIGHTY NINE

PRESENT

HON'BLE SHRI S.P.MUKER3I, VICE CHAIRMAN
. :
HON'BLE SHRI G.SREEDHARAN NAIR, JUDICIAL MEMBER

ORIGINAL APPLICATION N0O.293/89

C.Rajan - Applicant
Us
1. K.P.Singh, BR Gr.II, 119 Road
Construction Coy(GREF) C/e S8 APOD
2, Shri Pandey, AEE, 119 Road '
Construction CoyzGREF), C/o S99 APO

3., The 0Officer Commanding, 119 Road,
Construction Coy(GREF? C/o 99 APD

4, The Director General of Border Roads,
Kashmir House, Defence Head Quarter P.0.
- New Dalhi=110 011

5. Union of India represented by its
Secretary to the Ministry of Defence,

New Delhi. - Respondents
Shri M.R.Rajendran Nair & P.V.Asha - Counsel for the
, ' . applicant

ORDER

(SHRI S.P.MUKERJI, VICE CHAIRMAN)
The learnad counsel for the applicant appaaos

the-
on the quest;on of admxssxbxlxty of 0.A 293/89,l the

applicant th@nedg is a member of the Gsneral Raserve
& 5

Engineering Force(GREF) under the Dirsctorate General
“ b o Ywmbuv gy thA Aerend e @) U Urdeon = &
of Bordsr Road. This Tribunal in a catena of cases howt
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hﬁid that a member of the G.R.E.F. is a membsr of the
Armed Forces of the Uﬁion and accordiqgly any application
from such a member of the G.R.E.F. lies out of the
jurisdiction of this Tribunal under Section 2 of the

Administrative Tribunals Act.

24 In the circumstances we find that the application
does not lis within the jurisdiction of the Tribunal and

direct that the same may be returned to the applicant.
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( G.SREEDHARAN NAIR ) - ( 5.P.MUKERIT )
JUDICIAL MEMBER ~ VICE CHAIRMAN
25.5.89
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